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HIGH COURT OF JUDICATURE AT ALLAHABAD
WRIT - B No. - 36691 of 2015

Durgesh Singh

..... Petitioner(s)

Versus

Dy. Director Of Consolidation Farrukhabad And 4
othes Respondent(s)
Counsel for Petitioner(s) :  Suresh ChandraVerma
Counsel for Respondent(s) . C.S.C.
Court No. - 54

HON'BLE DINESH PATHAK, J.

Order on Civil Misc. Withdrawal Application No. 16 of 2025.

The instant application has been moved on behaf of the petitioners
supported by an affidavit of Paras Singh-petitioner no. 1/1.

2. Sri Gowardhan Prasad, learned advocate, holding the brief of Sri
Divesh Kumar Verma, learned counsel for the petitioners submits that in
changed circumstances, petitioners do not want to press the instant writ
petition. Therefore, the same may be dismissed as withdrawn.

3. There is no opposition to the withdrawal application moved by the
petitioners. Accordingly, the withdrawal application is allowed and the
writ petition is dismissed as withdrawn.

Order on writ petition.

In view of the order passed today on the withdrawal application as
mentioned above, the instant writ petition is dismissed as withdrawn.

(Dinesh Pathak,J.)

January 9, 2026
Neetu
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